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at this stage, because they are going to
introduce a Bill on the same lines. They
say that it will be very comprchensive.
But | have my own doubts about it.

The then Minister of Health, Dr. Sushila
Nayar wanted that ayurved should be
killed. So, she included it in the indigen-
ous systemg of medicine like homoepathy,
hydropathy, unani, npaturopathy, siddha,
yoga and others, She wanted that there
should be some representation for each
sysicm on the board so that ayurved will
be only one among them. In that way
she wanted to kill ayurved. That was
ber policy. Even the Britishers, whils they
did not give any encouragement to ayur-

That is why she did not take any action
to draft the Bill and kept quiet. So, I
was obliged to re-introduce it this session.

Now, of course, we are fortunate that
we have three Ministers who have mnot lip
sympathy but real sympathy for ayurved.
But the machinery on which they have to
depend for implementing their decisions
is controlled entirely by allopaths. With
those clutches in the Ministry I do not
know how these Ministers, in spite of
their real sympathy for ayurved, can do
something for ayurved. I know that they
bave sympathy for ayurved. But, at the
same time, 1 would say that government
would not be losing anything by circulating
that Bill for public opinion.

SHRI SURENDRANATH DWIVEDY
(Kendrapara): After all, this Bill is only
for circulation which would help govern-
ment to know the views of the public
So, why not accept this ?

SHRI A. T. SARMA : I am also pre-
pared to give this assurance that I am pre-
pared to withdraw my Bill the moment
the government bring a comprehensive Bill,
which will serve the purpose.

SHRI B. S. MURTHY : All right; I
accept it

SHRI A. T. SARMA : Then I do not
want to say anything more, I request the
House to accept my motion,
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MR, DEPUTY-SPEAKER : Tho ques-
tion is:
“That the Bill to mvide!ormn

constitution of an AI.'I India
Medical Council

opinion thereon by the first day of the
next session,”
The motion was adopted.
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MR. DEPUTY-SPEAKER : The pur-
pose of the Bill scems to be to enhance
penalty and amendment to the Penal Code.
but the hon. Member has not mentioned
anything about that,

SHRI RABI RAY (Puri): You may
please give him some time for that,

MR, DEPUTY-SPEAKER: Motion
moved :

“That the Bill to provide for punish-
ment to persons found guilty of
treason and matters connected there-
with be circulated for the purpose of
eliciting opinion thercon by the 31st
December., 1963."

AUGUST 9, 1968
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MR. DEPUTY-SPEAKER :

Member may resume hi¢ speech on the
next occasion. Now we have to take up

the half-an-hour discussion
1730 hrs,

HALF-AN-HOUR DISCUSSION
SUPPLY OF TRACTORS
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